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-versus- \ o n
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. For applicant(s) Mr. P.K. Arora, counsel. ' o
Mr. S. Ganguly, counsel. ’ k}
For respo”deﬂt?‘ ¢ Mr. S. Bhattacharya, counsel.. : |;
ORDER |
. v o
N " D. Purkayastha, JM R » S
| : o . . has been =~ v P
This M.A. bearing No. 291/97 /filed by the Railway responden’fs
: . \
seeking stay of .the order dated 15.5.97 passed in the 0.A. No. 270/9_53
till disposal of the R.A. No. 38/97 filed by the Railway re_spon‘dentfs'.
. ' ' P o )
for review of the order dated 15.5.97 of this Tribunal. Mr. S. Ganguly,
o ld. counsel appearing on bhehalf of the applicant’ '(reépondent'in O.A;)

submits’ that R.A. is yet to be admitted by this Tribunal - for hearihgh.

. S ]
Besides, the respondents (applicant in 0.A.) filed a petition before the

i
Hon'ble ‘High Court invoking provisi,on of Art. 226 of the Constitution -

R

of India being aggrieved by the ordef dated 15.5.97 passed by thi'fs_

Tribunal. ) The_ railway reséwdent; also appeared in that ‘writ.petitior}r G
pending before the Hon'ble_High Court. Since’the"matter is . ﬁ ‘
sub~judice in the. Hon'ble High Court | am not passing any order tili{i

disposal of the petifi_on' pending~ before “the Hon'ble High Court. R.,A.l‘i‘
. may be placed aftér disposal of the writ petition. Plain Vcopy of t’neE

* order bhe handed over to/the Id. counsel for both the parties. A ! -
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